Letter No.:NGT-437 /81-7-2019/44(Writ)/2016

From:
Bharat Prasad,
Under Secretary,
Department of Environment Forest and Climate Change,
Government of Uttar Pradesh.
To,
The Registrar,
Hon’ble National Green Tribunal,
Copernicus Marg, New Delhi.

Environment Forest and Climate Change Section-7 Lucknow:Dated: 16 /10/ 2019

Sub: Application for directions on behalf of State of Uttar Pradesh in
O.A. No. 670/2018 in the matter of Atul Singh Chauhan Versus
Ministry of Environment, Forest & Climate Change & Ors.

i Please find attached the application for appropriate directions in relation
to the functioning of Monitoring Committees in O.A. No. 164/2018, O.A.
670/2018, O.A. No. 06/2012 & O.A. 300/2013 and for constituting the Oversight
Committee. The application is being filed on behalf of State of Uttar Pradesh in
the above captioned matter. Kindly place before Hon'ble Tribunal for its kind

consideration and appropriate order.

Yours Sincerely,

Encl: As above.

(Bharat Prasad)
Under Secretary




BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL
.BENCH, NEW DELHI .

ORIGINAL APPLICATION NO. 670 OF 2018

IN THE MATTER OF:
ATUL SINGH CHAUHAN ..... APPLICANT

VERSUS

MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE & ORS. ..... RESPONDENTS

AND IN THE MATTER OF

AN APPLICATION FOR DIRECTIONS ON BEHALF OF STATE OF
UTTAR PRADESH

MOST RESPECTFULLY SHOWETH:

1. That this Hon’ble Tribunal by various orders passed in different
OAs has constituted monitoring committees regarding eradication
of pollution in river Yamuna, implementation of action plan
regarding river Ganga, preparation and implémentation of action
plan regarding river Hindon, Kali and Krishna, alleviation of
pollution caused in Ramgarh Tal, Rapti, Rohani and Aami rivers in
an around District Gorakhpur, implementation of action plan in
Sonebhadra area, implementation of Municipal Solid Waste
Management Rules, 2016 and issue related with illegal sand mining

in the bed of Yamuna river in district Prayagra;.

2. That the said Committees have submitted interim reports alongwith

action taken by the stakeholders before this Hon’ble Tribunal.

3. That this Hor'ble Tribunal after considering the submissions made
by Chief Secretary, Government of U.P. in OA 606 of 2018 vide
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order dated 26.04.2019 has passed interalia the following
directions:-

'26. Vide order dafed 05.03.2019, dealing with State of Himachal
Pradesh, it has been directed that the Apex Committee is to
conclude its proceedings by 30.04.2019 and furnish its final report.
Thereafter, monitoring at apex level can be done by MoEF&CC and
CPCB in terms of Rules 5 and 14 of the SWM Rules respectively
and direction of this Tribunal vide order dated 22.12.2016 [Para
43(9)]. However, the State Level Committees as directed by the
Tribunal headed by refired Judges and the Chief Secretaries will
continue including the State and District Level Committees. Affer
expiry of the six months term of the Committees, the Chief
Secretary may take a decision whether such Committees are
required to continue further. This direction is being issued as the
Chief Secretaries have taken over the monitory.”

V. DIRECTIONS:

48. In view of above, after discussion with the Chief Secretary,

following further directions are issued:
XXXXX

iii. The Chief Secretary may personally monitor the progress,
atleast once in a month, with all the District Magistrates. Focus of
monitoring may include serious issues affecting environment
including scientific capping of legacy waste dumping sites and
adherence to Solid Waste Management Rules, 2016 in terms of
Schedule— | (J), proper management of bio-medical waste and
adherence fo Bio Waste Management Rules, 2016, proper
inventorisation and disposal of plastic waste and usage of plastic in
road construction and cement kilns, inventorisation and proper
handling of hazardous waste, effective management of ETPs and
CETPs and independent assessment of their functioning,
strengthening of STP network, adherence to Construction and
Demolition Waste Management Rules, 2016, of new infrastructure

being created in the Stafe.”

B=aull




That the State Government in compliance of the order dated
26.04.2019 of this Hon’ble Tribunal developed a State and District
level monitoring mechanism in order to ensure the progress of
compliance of various environmental aspects as included in the
order of this Hon’ble Tribunal. The State has also. developed
dedicated online portal for effective monitoring by the Chief

Secretary, Government of Uttar Pradesh.

That the State understood the above mentioned order dated
26.04.2019 as if this Hon’ble Tribunal, besides directing the Chief
Secretary to monitor environmental issues, has also granted liberty
of choice to the State Government to take a decision on further
continuation of the different monitoring committees constituted by
this Hon'ble Tribunal. On the basis of the said understanding the
State Government took a decision vide its Office Memoranda dated
14.06.2019 to implement the monitoring mechanism created at
State level and District level and also stated that as a parallel
mechanism has been developed by the State Government, the
monitoring committees are no more required in the State and hence

stand as dissolved.

That O.A. No. 670 of 2018; Atul Singh Chauhan Vs. MoEF and CC
& Ors. came up for hearing on 04.07.2019, when this Hon'ble
Tribunal also took up the issue of continuation of working of
monitoring committees and this Hon’ble Tribunal was pleased to

pass the following orders:

“14. We may note that the Tribunal had fo constitute the
committees on account of complaints of failure of the State
machinery to remedy serious environmental damages. The
committees were lo assist the Tribunal to enforce the law. Such
committee cannot be dissolved by the state without reference to the
Tribunal. Objections/contentions of the parties, including the State
can be considered by the Tribunal on their merit. The Commiftees
are meant fo be for short duration till effective administrative
mechanism is enforced for protection of environment and

compliance of law to the satisfaction of the Tribunal. The Staie is




free to apprise the Tribunal about the working of the
Committees from time to time. Unless further continuation of the
commiitee is found necessary, their tenure will be till 31.12.2019.
The committees may give their monthly reports with a copy to the
Chief Secretary of the State. The Chief Secretary may give any
response to such reports for consideration of this Tribunal. Next
reports of all the committees be furnished on or before 31.08.2019
and thereafter on monthly basis. The committees may function
strictly within the scope of task assigned to them under the orders
of this Tribunal. Visit to any establishment or site, may be
undertaken either by the Chairperson of the committee with other
concerned officers or report may be sought through any available

official channel.”

That the State Government has esteemed regards for this Hon'ble
Tribunal and is also confident that if the problems of the State
Government are placed before this Hon’ble Tribunal, this Hon'ble
Tribunal will pass the orders for redressal of those problems faced
by the State Government. The State Government in compliance of
the order dated 04.07.2019 of this Hon'ble Tribunal rectified its
earlier Office Memorandums dated 14.06.2019 vide order dated
15.07.2019.

True copy of Office Memorandums dated 14.06.2019 is being

enclosed herewith and marked as Annexure-1 .

True copy of order dated 15.07.2019 rectifying the OM dated
14.06.2019 is being enclosed herewith and marked as Annexure-
2.

That the State of Uttar Pradesh has fully cooperated with the
Committees for their functioning and facilitated them to work under
the scope of task assigned to them under the orders of Hon'ble

Tribunal.

That in O.A. No. 606/2018 In the matter of: Compliance of
Municipal Solid Waste Management Rules, 2016, Hon'ble Tribunal,
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10.

vide order dated 1 6.01.2019, constituted State Level Committee in
the State of Uttar Pradesh headed by Hon’ble Mr. Justice Devi
Prasad Singh, Former Judge, Allahabad High Court and comprising
of Secretary, Urban Development/Local Bodies/Local Self
Government (Member), Secretary Rural Development (Member),
Secretary, Environment (Member), Secretary, Health (Member),
Representative of CPCB (Member) and Member Secretary of
SPCB (Member Secretary).

Hon'ble Tribunal vide order dated 04.07.2019 in O.A. No.
670/2018 in the matter of Atul Singh Chauhan Vs. MoEF&CC and
Ors. has taken cognizance of order of Government of Uttar
Pradesh dated 14.6.2019 for dissolution of State l.evel Committee
under the Chairmanship of Hon'ble Justice Devi Prasad Singh with
effect from 15.07.2019 and has ordered that the order dissolving
this committee with effect from 15.07.2019 will stand subject to
effective monitoring by the Chief Secretary. Hon'ble Tribunal has
further directed the said Committee to give its report of the action
taken up to 15.07.2019.

That Hon'ble Tribunal in its order dated 19.07.2019 passed in O.A.
No. 116/2014 in the matter of Meera Shukla Vs. Municipal
Corporation, Gorakhpur & Ors. has been pleased to direct the
monitoring commitiee constituted by Hon'ble Tribunal under the
chairmanship of Hon'ble Justice Devi Prasad Singh to submit its
final report on or before 31.08.2019. Hon'ble Tribunal in its order
dated 19.07.2019 has also directed Chief Secretary of Uttar
Pradesh to suggest further course of alternative oversight
mechanism after the committee concludes its proceedings. The
operative portion of the said order is reproduced as below:-

"...While we place on record our appreciation for services rendered
by the Committee, the Committee may conclude its proceedings
and submit its final report which may set out recommendations
cumulatively at one place in a. fabular form on or before 31.08.2019

to this Tribunal. The Chief Secretary of Uttar Pradesh may suggest
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11.

12.

further course of altemative oversight mechanism after the

Committee concludes its proceedings.”

That Hon'ble Tribunal in its order dated 25.07.2019 passed in O.A.
No. 231/2014 & 66/2015 in the matter of Doaba Paryavaran Samiti
Vs. State of U.P. & Ors., considering the expression made by
Hon'ble Justice S.U. Khan regarding his inability to continue, has
relieved him from the assignment. Honble Tribunal has also
directed Chief Secretary of Uttar Pradesh to suggest a substitute
credible mechanism for implementation of the remedial action plan.
The operative portion of the said order is reproduced as below:-

"9. Considering that now Justice Khan has expressed his inability to
continue, the Chief Secretary, Uttar Pradesh may suggest a
substitute credible mechanism for implementation of the remedial
action plan. Till then, the measures may be supervised by the Chief
Sebretary, UP. The status of execution of action plan for
rejuvenation of the river Hindon be also furnished with timelines

and budgetary scheme."

That Hon'ble Tribunal in its order dated 07.08.2019 in O.A. No.
200/2014 in the matter of M.C. Mehta Vs. Union of India & Ors. has
been pleased to direct the Monitoring Committee for Segment-B
Phase-| under the Chairmanship of Hon'ble Justice Arun Tandon,
former Judge, Allahabad High Court to submit final report by
31.10.2019. Hon'ble Tribunal has also directed Chief Secretary of
Uttar Pradesh to personally monitor the progress and report
compliance to the Tribunal in terms of progress at every quarter.
The operative portion of the said order dated 07.08.2019 is

reproduced as below:

"30. The two Monitoring Committees for Segment-A Phase-I and
Segment-B Phase-I may submit their final reports by 31.10.2019.
Thereafter the Chief Secretaries of States of Uttarakhand, Uttar
Pradesh, Bihar, Jharkhand and West Bengal Director General,
Namami Gange and Secretary, Water Resources, Jal Shakti,

Government of India may personally monitor the progress and
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13.

14.

15.

report compliance to the Tribunal in terms of progress at every

quarter in a tabular form as follows:

Sr. | Targets fo be Targets Targels Action faken
No. | achieved as per | achieved and | not or suggested
orders dated the reasons | achieved | for violation
10.12.2015, for delay in and the of
13.07.2017 and | compliance revised timelines or
22.08.2019the | timelines non-
fimelines proposed” | achieving
of targets

*subject to payment of compensation as mentioned above

That Hon'ble Tribunal in O.A. No. 606/2018 has been pleased to
pass order dated 26.04.2019 directing the Chief Secretary to
personally monitor the compliance of various aspects related to
waste management, sewage disposal, institutional enforcement,
industrial pollution, estimation of environmental degradation and
cost of restoration, policy related to re-enforcement of monitoring

mechanism.

That in compliance of the orders of Hon'ble Tribunal, the State of
Uttar Pradesh has formulated a comprehensive monitoring
mechanism with well defined monitoring protocol. Hon'ble Tribunal
may appreciate the facts that the monitoring mechanism developed
by the State has the capacity for effective monitoring and
enforcement of various regulations and statutes as required for

ensuring the compliance of directions of this Hon'ble Tribunal.

That the Monitoring Mechanism developed by State in order to
ensure strict compliance of various orders of Hon'ble NGT besides
effective enforcement of various pollution control laws.

That in compliance of the orders of Hon'ble Tribunal the State
has formulated a comprehensive monitoring mechanism with well
defined monitoring protocol. The Monitoring mechanism developed
by the State is a three-tier mechanism in which regular monitoring
shall be done at District level and at State level. The monitoring at
State is being undertaken at the level of dedicated monitoring

committees under the chairmanship of Agriculture Production
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Commissioner/Principal Secretaries and subsequently by the Chief

Secretary,

Government of Uttar

Monitoring is as detailed below:-

A- At State Level:

The State developed monitoring mechanism

taking

Pradesh. The structure of

into

consideration the requirement of statutes and various directions

passed by Hon'ble NGT. The details of various Monitoring

Committees constituted by State of Uttar Pradesh are as follows:

SL Name of Chairperson | Work area Monitoring
No. Committee Committees of
NGT substituted
1 State Level Waste Additional Compliance | Monitoring
Management Chief of Waste Committee under
Monitoring Secretary/ Management | Hon'ble Justice D.P.
Committee Principal Rules Singh in O.A. No.
O.M. No. Secretary 606/2018. The term
17/2019/NGT- Urban of this committee
261/55-Parya-2- Development has expired on
2019-44(\Writ)/2016 15.07.19.
dated 14-06-2019
2 | Implementation Additional Monitoring of | Monitoring
Committee Chief various Committee under
(Reconstitution of Secretary/ pollution Hon'ble Justice Arun
Implementation Principal sources and | Tandon in O.A. No.
Committee Secretary Conservation | 200/2014. The term
constituted earlier by | Environment, | of river of this committee
Hon'ble NGT O.A. Forest & Ganga has been allowed
No. 200/2014, order | Climate upto 31.10.2019 by
dated 13-07-2017) Change Hon'ble Tribunal in
Q.M. No. its order dated
15/2019/NGT- 07.08.2019in O.A.
259/55-Parya-2- No. 200/2014.
2019-44(Writ)/2016
dated 14-06-2019
3 | Air Quality Additional Effective Air | Oversight
Monitoring Chief Pollution Committee under
Committee Secretary/ Control in the | Hon'ble Justice
{Reconstitution of Principal State and Rajes Kumar in Q.A.
AQMC constituted Secretary maintenance | No. 164/2018. The
earlier by Hon'ble Environment, | of Ambient term of this
NGT O.A. No. Forest & Air Quality committee has been
681/2018, order Climate allowed upto
dated 08-10-2018) Change December 2019 by

O.M. No.
16/2019/NGT-

Hon'ble Tribunal in
its order dated

i —




260/55-Parya-2-
2019-44(Writ)/2016
dated 14-06-2019

04.07.2019in O.A.
No. 670/2018.

4 River Rejuvenation
Committee
(Reconstitution of
RRC constituted
earlier by Hon'ble
NGT O.A. No.
673/2018, order
dated 20-09-2018)
O.M. No.
14/2019/NGT-
258/55-Parya-2-
2019-44(Writ)/2016
dated 14-06-2019

Agriculture
Production
Commissione
r

Monitoring of
various
poliution
sources and
Conservation
of all rivers in
the State
other than
river Ganga

> Monitoring

Committee under
Hon'ble Justice
S.U. Khanin O.A.
No. 66 /2015,
Hon'ble NGT vide
order dated
25.07.19 has
relieved Justice
S.U. Khan from
the assignment.
Monitoring
Committee under
Heon'ble Justice
D.P. Singh O.A.
No. 116/2014.
Hon'ble NGT in
its order dated
18.07.19 has
directed the term
of the committee
onh or before
31.08.19.
Yamuna
Monitoring
Committee in
0O.A. No. 06/2012
& 300/2013. The
term of this
committee has
been allowed
upto December
2019 by Hon'ble
Tribunal in its
order dated
04.07.2019 in
0O.A. No.
670/2018.

B. District and Commissioner Level-

(i) A District Level Committee under the Chairmanship of
respective District Magistrates has been constituted by O.M.
No. 13/2019/NGT-257/55-Parya-2-2019-44(Writ)/2016 dated
14-06-2019 for monthly monitoring of all the Environmental

issues and compliance of Environmental Laws. It will
prepare the District Environment Plan.
(i) The District Level Committee has 28 Officers of all the
concerned District Level Departments.
(i) District Forest Officer is the convenor of the Committee.

>




16.

10

C. The monitoring protocol shall be as below-

(i) The State has developed dedicated UP Environment
Compliance Portal www.upecp.in for monitoring of various
issues in compliance of directions of Hon'ble NGT.

(i) The access of portal is given to Chief Secretary, State Level
Monitoring Committees and the District Level Committee.

(iiiy Portal has been provided with dedicated Template for Online
Filing of the Compliance Status to be reviewed at State
Level by the State Level Committees. The issues requiring
State Level intervention shall be flagged before the Chief
Secretary, Uttar Pradesh.

D. Scheduie of Monitoring:

Level of Monitoring Scheduie of Monitoring
District Level Committee under 1% week of every month
District Magistrates
District Level Committee under 2" week of every month
Commissioner
State Level Committees 3™ week of every month
Chief Secretary Level 4™ week of every month

That in compliance of the orders of Hon'ble Tribunal passed in the
matters of O.A. No. 116/2014 in the matter of Meera Shukla Vs.
Municipal Corporation, Gorakhpur & Ors. and O.A. No. 231/2014 &
66/2015 in the matter of Doaba Paryavaran Samiti Vs. State of U.P.
& Ors., the State has envisaged an oversight mechanism for overall
periodical review of the status of compliance of various
environmental issues in compliance of the various directions of
Hon'ble Tribunal, the functioning of State Level Monitoring
Committees constituted by Government of Uttar Pradesh and to
suggest on the implementation matters related to control of
pollution in the State.

That the State proposes to constitute 3 Member Oversight
Committee comprising of (i) former Hon'ble Justice, Hon'ble High
Court/Former District Judge, (i) Member Administration and (iii)
Member Technical to discharge the functions of this committee.

The constitution of Oversight Committee shall be as follows:-
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i. | Former Hon'ble Justice, Hon'ble High [ Member
Court/Former District Judge Judicial
ii. | Retired Chief Secretary/Additional Chief | Member

Secretary Level Officer with experience in the
field of environmental management

Administration

Environmental Expert in the fields of industrial
pollution, health impact due to water pollution,
sewage pollution, ground water mapping and
remediation, ETP, CETP, STP technology &
design, efficient water management, air
pollution, health impact due to air pollution,
green house gas emissions, climate change,
noise pollution, efficient use of energy,
renewable energy, mining & reclamation,
source apportionment, air pollution forecast,
greening & plantation, waste management
like hazardous waste, bio-medical waste, solid
waste, plastic waste, e-waste, construction &
demolition waste etc. and with a practical
knowledge in the field of Reduce, Reuse,
Recycle & EPR etc. from recognized
institution of national/international universities
of repute.

Member
Technical

(a)

(b)

(c)

(d)

Each Committee Member will be supported by 03

Professionals/Senior Research Fellows from the field of

~ environment, economics, law with knowledge of Information

Technology etc., 01 Computer Operator/Personal Assistant
and 01 Multi Tasking Staff. The support professionals and
staff will be hired through outsourcing mechanism.

The Committee will be provided with a Secretariat in the
premises of Directorate of Environment, Government of Uttar
Pradesh along with conference room etc. The secretarial
staff will include Accountant and Administrative Officer on
deputation basis and Office Staff on outsourcing basis.

The Chairperson and Members of the Oversight Committee
shall be given honorarium as decided by the Government
along with the logistic support including vehicle with driver
and TA/DA as per rules.

The Oversight Committee will ensure monitoring and
periodical review of compliance status through the
monitoring portal developed by the State for three tier
monitoring at District as well as State Level. The Oversight

Committee will be having interactive access to the dedicated

P
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monitoring portal for undertaking regular review as well as

uploading its recommendations for incorporation in the

interest of environment compliance.

(¢) The Oversight Committee shall send its reports and
recommendations to the Chief Secretary and the Chief
Secretary shall get the recommendations implemented and
also file the compliances related to reports/recommendations
of the Committee in his quarterly compliance report to be
filed in Hon'ble Tribunal. '

N The above Oversight Committee shall oversee the progress
of functioning of District Environment Committee, State Level
Waste Management Monitoring Committee, Implementation
Committee, Air Quality Monitoring Committee (AQMC), River
Rejuvenation Committee (RRC). The functioning of the
Oversight Committee shall focus on-

(i) Planning & methodology to address the gaps in
compliance status and conduct workshops for
sensitization on various issues e.g. District
Environment Plan etc.

(i) Guiding regarding adoption of economically viable
and efficient technologies in the State.

(9) The functioning of the Oversight Committee shall be
suggestive in nature and shall not interfere in the
enforcement mechanism of the State. The Oversight
Committee shall be reviewing periodically the status of
compliance and functioning of the three tier monitoring

mechanism in the State.

17.  That in view of the above facts, this Hon'ble Tribunal may be
pleased to allow this application, in the interest of justice on
following grounds:

(@) That Hon'ble Tribunal in its order dated 26.04.19 in OA No.
606/2018 has directed the Chief Secretary to ensure monitoring of
various issues related to environmental conservation and polliution
control. The directions of Hon'ble Tribunal also include creation of

State Level monitoring mechanism.
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(b) That in compliance of the directions of Hon'ble Tribunal, the State
has developed a robust three tier mohitoring system wherein
monitoring at highest level is being done on monthly basis through
a dedicated online portal. Besides above efforts, the State has
upgraded various monitoring committees like Implementation
Committee, Air Quality Monitering Committee, River Rejuvenation
Committee and constituted a State Level Waste Management
Monitoring Committee.

(¢} That the State also proposes to constitute an Bversight ommittee
to oversee the monitoring of compliance of various environmental
issues in compliance of the orders of Hon'ble Tribunal dated
19.07.2019 in O.A. No. 116/2014 as well as order dated 25.07.2019
in O.A. No. 231/2014 & 66/2015.

(d) That the State is confident and is of the view that the monitoring
mechanism devéloped in compliance of the directions of Hon'ble
Tribunal shail deliver effective monitoring and eventually lead to

overall improvement in the quality of environment.

Thus, in respect of the Monitoring Committees constituted by
Hon’ble Tribunal in compliance of orders of Hon'ble Tribuhal,
Oversight Committee constituted in O.A. No. 164/2018 in the matter
of Ashwani Kumar Dubey Vs. Union of India & Ors. vide order
dated 28.08.2018 and the Monitoring Committee constituted in O.A.
No. 670/2018 titled Atul Singh Chauhan vs Ministry of Environment,
Forests & Climate Change & Ors, Hon'ble NGT vide order dated
12.02.2019 under the Chairmanship of Hon'ble Justice Rajes
Kumar, Former Judge, Allahabad High Court and thé Monitoring
Committee of Ms. Shailaja Chandra & Shri B.S. Sajwan constituted
in O.A. No. 06/2012 in the matter of Manoj Mishra Vs. Union of
India & Ors. and O.A. No. 300/2013 in the matter of Manoj Kumar
Misra & Anr. Vs. Union of India & Ors., the State secks appropriate
direction of this Honble Tribunal for passing conditional
consequential order in compliance of the order of this Hon’ble
Tribunal dated 04-07-2019 for their continuance oniy up fto
31.10.2019 at this stage and not up to 31.12.2019 as stated in
order of Hon'ble NGT. It is submitted that, Hon’ble Tribunal has
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directed to the Monitoring Committees vide order dated 04.07.19
passed in OA No. 670/2018 in the matter of Atul Singh Chauhan
Vs. MoEF&CC & Ors. to submit monthly reports with a copy to
Chief Secretary and the next report of the Monitoring Committee is
to be furnished on or before 31.08.2019. The Chief Secretary shall
be submitting his response to such reports of these committees.
Thus, further continuation of these committees, in view of
compietion of the mandate and monitoring system being
implemented in the State, shall not be necessary. Keeping the
above timeline in view, the term of said monitoring committees
constituted under O.A. No. 164/2018 vide order dated 28.08.2018
in the matter of Ashwani Kumar Dubey Vs. Union of India & Ors.,
O.A. No. 670/2018 vide order dated 12.02.2019 in the matter of
Atul Singh Chauhan vs Ministry of Environment, Forests and
Climate Change & Ors. and O.A. No. 06/2012 & 300/2013 vide
order dated 26.07.2018 may be allowed upto 31.10.2019 and not
up to 31.12.2019. In view of the above, Hon'ble Tribunal may be
pleased to accept the submissions and pass appropriate order in

this regard.

18.  That in view of aforesaid facts and circumstances coupled with the
facts that there are several statutory committees functioning and
the State Government has also developed monitoring mechanism,
the State Government very humbly prays as follows:

PRAYER

It is, therefore, most respectiully prayed that this Hon'ble Tribunal may
graciously be pleased to:

(a) Allow the Monitoring Committees under the chairmanship of
Hon'ble Justice Rajes Kumar appointed vide order dated
28.08.2018 in O.A. No. 164 of 2018; Ashwani Kumar Dubey Vs
Union of India & Ors. and Committee under the chairmanship of
Hon’ble Justice Rajes Kumar in O.A. No. 670 of 2018; Atul Singh
Chauhan Vs. MoEF and CC and Ors. vide order dated 12.02.2019,
Committee of Ms. Shailaja Chandra & Shri B.S. Sajwan in O.A. No.

i
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06/2012 & 300/2013; Manoj Mishra Vs. Union of India & Ors. to
function upto 31.10.2019 and not up to 31.12.2019 as the State
Government has placed the monitoring mechanism in order, and

(b) Allow the constitution of 03 Member Oversight Committee in
compliance of the orders of Hon'ble Tribunal passed in the matters
of O.A. No. 116/2014 in the matter of Meera Shukla Vs. Municipal
Corporation, Gorakhpur & Ors. and O.A. No. 231/2014 & 66/2015
in the matter of Doaba Paryavaran Samiti Vs. State of U.P. & Ors.

(c) Pass such other order or orders which this Hon'ble Tribunal may

deem fit and proper in the interest of justice.

LUCKNOW ‘}j—é%g
DATED: 16.10.2019 §

(Bharat Prasad)

Under Secretary,
Department of Environment, Forest &
Climate Change,
Government of Uttar Pradesh
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""" 26. Vide order dated 05.03.2019, dealing with State of Himachal
Pradesh, it has been directed that the Apex Committee is to conclude its
proceedings by 30.04.2019 and furnish its final report. Thereafter, monitoring
at. apex level can be done by MoEF&CC and CPCB in terms of Rules '5 and
14 of the SWM Rules respectively and direction of this Tribunal vide order
dated 22.12.2016 [Para 43(9)]. However, the State Level Committees as
directed by the Tribunal headed by retired Judges and the Chief Secretaries
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“will continue including the State and District Level Committees. After expiry -
of the six months term of the Committees, the Chief Secretary may take a
decision whether such Committees are required to continue further; This

direction is being issued as. the Chief Secretaries have taken over the
monitory".

5—  SIRIT WRR—4 ¥ affa w0 sfewer & e Reiw 26042010 ¥ R
T FrdE & gfer mo sfreRur g1 aiowo <io—200 /2014 THORO
S Y e sfiear vd o=y ® uiRd e fRFid 06.08.2018 ERT ST
JIT AFHIAN FARY Bl A B FC wRW F N AR F wdrdy gy
JUGFTAT G AT B BT og o ANH B qd ey Riw 13.07.2017
www#mﬁammﬁﬁa%amﬁ%gwhwﬁw J0%0
AR B PR T HO—TH0SN0E0-348 /55— TAT—3—2017—10(a) /
200814, &% 18.07.2017 BRT Wi Implementation Committee f=THIR
ST & SRl 8

. Wﬂ@ﬂﬁﬂ/ﬂ'ﬂ@ﬂ&ﬁqﬂwaﬁw —anze
Sterarg aReadd R

ii.mngﬁa/ugaﬁﬁa/ﬂﬁawﬁmﬂﬁw : —Ae
iil. IR g GRE/uga wie /9tE, R famr —HE
iv. R gEa AR/ vgE Gy /ukE, o R —Se
v. feems, = wes W e - ~H5eY
vi. wew i, Yodioggoamgosiowio —e
vii. WS WiHg, So%o ugyYr e 9 —Ie

viil.mﬁmﬁuu@wﬁwwaﬁém%zﬁw —e
ek M, e |

ix.ﬁﬂmmawﬁa%w@uwwﬁmﬁéﬁﬁﬁ —Aed
x. e Mee®, Sowo wie —AEH
xi. Frems, SRy e i, Sl 8, RS ' —HE
xie. €f T0Y0 B, HHER, (3mEoamgodlo, wed)) —H&
xiii. ﬂﬁ%émﬂmum@mﬂwﬁﬁaﬁﬁﬁmw —HSR®
e, o 9 wvenalt & wfafRY anfy - :

Xiv. mﬁ'&wwwwﬁﬁmwm —:i’lwaf”rfﬁmv
6— SuEa fawg. Jio-5 & gt Implementation Committee & T4
qTRd Y4 Terms of References TR gii—

O
/

— 1R~




ii.

- il

1v.

vi.

vii,

viii.

ix.

4

H10 FRBTOT FIRT OO 0200 /2014 TACHIO FEal 9914 Ja 3w
e 9 o=y & wiRa ey feHe 13.07.2017 @RI Hio AR N
Wﬁaﬁwﬁwwwﬂﬁmmm%@mﬁamma%
IrguTer & Rfy F1 argsrar f&ar s |
Wﬁ%&hﬁwﬁﬁ@ﬁmmﬁmwﬁos‘o@rﬁom
Wﬁoﬁoﬁoﬁoaﬁmﬁ?&wﬁﬂﬁﬁrqﬁﬂﬂaﬁmw
TRNTAT ST & RAUAT e WY DT rgsmavr far S |
Wﬁﬁiﬁaﬁaftmﬁmwaﬁiﬁﬁlﬁaaﬂwwa@@amw
B TqHET |
Wﬂﬁﬁaﬂﬁﬁam@rmtﬁﬁwwﬁﬁml
Wﬁﬁmﬁwmﬁﬁwmmu@ﬁﬁ

- Rafy ot wliar
T A @ R Tl § - e AR R e e A8 §

drfexer STt yarg g R o o Rerfy |

-mﬂﬂaﬁa%wmﬂa%agma%ﬂﬁmawﬁmwzﬁ

WARETYT B HrAars! @ aHier |
Wﬂﬁﬁwmﬁwﬁﬁ'mﬁw—ﬁﬁl

Implementation Committee gRT 74T 5<1 & &= 7 ygwor o Rerfy
F Mo Ud WEmfera uRdorel @ WY & wlenm &g mem
P |

Implementation Committee gRT E’Cm_ch_’f IIHAOT B HYR W A0
WY ERE arfdreRer F wfad B W 3 3RIe oFuem @ Reify

@ RuiE @1 e dAR AR 99 uafowor fawnT @ memm 9§ g

Wi, Sodo & W TR BT S|
mmmmmﬁmwmw|

| 3F T qUeY
gy i

ﬂé:rr—*is/zms/vq:rﬁ?ra-259/55—@—2—2019—44@8)/2015 wgfenifdal

ﬁ%ﬁﬁwﬁ@ﬁﬁwﬁ@mmﬁ%@ﬁﬁﬁ—

1. IRRTR, mov&,ﬂﬂgﬁﬁaﬂﬁw ¥ fawei |

2. Wfzq /Ao wfq, seag mowmﬁf%'f&ﬁeﬂwm) S [

(%

/

w0—200 /2014 THOHI0 W& F9H A @i gfvear 7 ey # wfq
aqaﬂ‘crurvfirf%rl .

- |9—




aa s w

7.

8.

-9

10,
1.
12.
13,

-—
9

Hegel, a1 UGy FHEr §ie, 98 el |

TR eeI®, I e 7T e, 8 faeel |

W 1P APER, = Ay, Sov0 o7 |

wE Wt /e, TR e /R /5 / derd o1 /g Riang
TG A St/ IR g wed e /e ud @fiied M somo
WA |

TEIED, YoleR Xod TREYR /SaR 96 Yo TARRN /9fE e
IR oSy / forenier, Sovo | - '

WETT G I WReTe O ATt Sovo |
e, ssa s T fivE, Sowo |

et frreeie, Fodogwosnodowo, HrYR |

o Wfyg, 0% U3yt e 9, oRawen |

[ECHE)
14, URESTT e, T, i W@ T Rem, 98 Rl
1599 fqw1e, Sowo Ster e, e | ‘

16. i, BT o 9%, SwaY &7, o

17.1 TOT0 PIoTH, HIHER, (3mgoasodio, wea) |

18. 9 IR e, sy e T e, Ser yie|
19716 WIget| - ; :

ensn%,'

(4
(e Graed)
g |




TR Yoy AN -
.+ TEIGRY, T G Serary URE A7
(o wafeRor SearT—2) :
HEAI-14 / 2018 / T8 -258 /55—11:[?—2—201 9—44(Re) /2016
TS RS SE, 2019

. ——srrq-‘ .
Mo IS TRA ARG GRT RIS, BN TG HOT A B TREW
JER, UGN TY Sanerl I fkEl /g @ Ao orfad @
difedl @ gra el il @ fidea &g sfoto Ho—66 /2015 BRiET

qﬁmﬂﬁ%aﬁmmaﬂtﬁqpﬁowmﬁwﬁﬂmﬁwosoazma
w7 srgsraer WAl e o fear T 8- -

1. o =arafcl s THOYo W | —3Ee.

i, TARY, 99 U4 werarg gRacdE A3, WRT TRPR GRT AT e
IR dsfas

iii. WWWNWWWW/W@ —Hew

o FRHRT B ey R 08.08.2018 ¥ Fr¥w A W R Swiad
g iRl gRT Mo Afever & oF ardw & e ¥ 39 Py @
ﬂﬁrma%wmﬁwmwaﬂmwzkw%gmmww -
o W

2— HTOW@HE&H&%WWW@WW!#W%WW,W
Td T SgEl FRimr 8 sffovo Ho—116 /2014 WRT IR 99 =fARgw
HTARTE TRER TG 3 uia ameer R 23.08.2018 RT fe argsmaoy
[RART BT TS fHar T -

i omo W Y o R —sea

i, B vy FrEe 9 gy it oRe wfafafr e
iii. 040 ¥guy fI=or §1 gR1 g afvs gffAfy —N
iv.* 310 Yoo PEdR, TF vy e, fﬁaﬁumﬁmﬁaﬁ—m
" v. Sovo Wl A grn At afafRy —ew

Mo SfIEROT @ omer R 23082018 § Frdw R M 5 Sww
ST WY GRT 7Y STl wRerT ¥ gy wgwer freEer g Aol @
W@meomﬁmﬁuﬁmﬁfﬁaﬁmmﬁm
HRIAET B wlEr A S

@
/ .




-2- _ |
. movr@ugﬁaaﬁmmmmﬁfﬁWQﬁm%‘gaﬁmé

%06 /2012 FAST s @ i s sfewr 7 e Td 300,/2013 FENT
'Wﬁquﬁmmgﬁ@mamﬁmﬁamﬁ?@%onms _

gRT <1 Weli 7, srgseor |y 31 T fmar war &

i. gt draron o, o g s, e e
ii. sl q0TH0 Ao, I VU @I O WAjeT o . g
gd fdws w0 iy eRa afdavor

- Woaﬁwzﬁalﬁwﬁ?rﬁﬁzsonmaﬁﬁ%ﬂﬁﬁﬂﬁﬁﬁmﬂw-

IgHaeT Ay gRT w10 AR B qd seEl @ Iue ¥ gd BRia! Al

'vﬁmﬁwm?ﬁawu@wa%wwzﬁwm%gmfm&hw

Tl 1 ST |

4~ HIO VI BRI SMBIOT o aﬁoqo W0-673,/2018 News Item
published in “The Hindw” authored by Shri Jacob Koshy Titled “More river
stretches are now critically polluted: CPCB # wiRa smwr f&sire 20.09.2018
ERT River Rejuvenation Committee (RRC) T30 & £ | 0 3IOH0r gy

PG §9E el do S SRS & B BT egsiaer e
Wlmoaﬁwwmmﬁwe%mw%mcwwm
wfea, watexor & weqof wideror § g

S ol e, wowo R B e 99
w0—QH0SI0E10—4140 / 55—9af—2—2017~49(7af) /2017 f&=TF 14.12.2018 BRI
River Rejuvenation Committee (RRC) Friaq Tfed &1 s & —

i. Frewe, T e ' —Ae
- il fe9iy wfe, TR fawr e, somo wmae —qe
il Prreres, SENT R, Soo o —¥e
iv. Wﬁﬁavouomﬁwaﬁé —e

5 HTo TG Eﬁﬁ PR R afroqo H0—606 / 2018 Comphance of
Municipal Solid Waste Management Rules, 2016 & wiRd aRer fasires 26.04.
2019 % XA B T Y W TR T Aot/ MRarweh gl o
AT ATg e e, e A A A e wefied e 99 st
& s FrEw, wdw § o R e, S R sufine e,
wiRed Smfre wawm, TRuseT FuRne o1 GRiEd MRIRY, dgaE
e fufeem sufre v, - -0 §OHE, S gREER [Hd
Eodiodio), TYT SwaE s;l%m Gpe (iﬁos‘oé’roﬂ’ro) B @I /Ao |

[

— DD~




--3.,

| mﬁﬁwmmmaﬁmﬁwﬁmzﬁmmﬁwww SO0

Wzﬁ?ﬁgqéﬂrﬁﬁﬁﬂqmmmoaﬁwﬁu@ﬁﬁmmﬁiﬁﬁﬁ
& g

110 aﬁaamr @ SWIE R TS 26.04.2019 @ SUTeN # W@
wfeE, Sodo ERT Ao gy gl affewor g oo TWo—673 /2018 News
Ttem published in “The Hindu” authored by Shri Jacob Koshy Titled “More
river stretches are now critically polluted: CPCB # miRq e faTs20.00.
2018, $M0Y0 0—66 /2015 amar TR WY M we i godo wd
I H wiRd 3w R 08.08.2018, Ydl Sk wew § Al & weawr, SER
Td WG W fRRimer 28 sMogo Ho—116 /2014 HINT Yol a9 R
PO RGP T o F TR e R 23082018 T AgeT1 8
WA Ud 9ER BY JA0T0 Ho-6,/2012 T 300,/2013 WA THST S
qﬁwwsﬁ@m@wﬁwﬁquﬁwwgﬁwamﬁ
wIRE MR 3% 26.07.2018 TN Seret Wepvoll § Ao FRHOT RT GRS 3
IR B ergurert ¥ yew #F e B ot qorr B wRewr vE WA wgwor

- FreEor vg Branftaa sridoERt BT ergsmer SR gY A0 sifeRer @ wmer

mwmwﬁuﬁﬁw%w_aﬁﬁﬁﬁﬁl

6— A0 TKAT BRA AR R 3iovo Ho—606,/2018 Compliance of
Municipal Solid Waste Management Rules, 2016 % H0 3Ry & wWR q
T AT St @ siicer o R o & dag % R 26.04.2019 &Y
Frefafaa smaw ok 53 1 €, Rrs g s fr gor 8-

" 26. Vide order dated 05.03.2019, dealing with State of Himachal
Pradesh, it has been directed that the Apex Committee is to conclude its

- proceedings by 30.04.2019 and furnish its final report. Thereafter, monitoring
" at apex level can be done by MoEE&CC and CPCB in terms of Rules 5 and 14

of the SWM Rules respectively and direction of this Tribunal vide order dated
22.12.2016 [Para 43(9)]. However, the State Level Committees as directed by
the Tribunal headed by retired Judges and the Chief Secretaries will continue
including the State and District Level Committees. After expiry of the six
months term of the Committees, the Chief Secretary may take a decision
whether such Committees are required to continue further. This direction is
being issued as the Chief Secretaries have taken over the monitory".
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" 26. Vide order dated 05.03.2019, dealing with State of Himjachal
Pradesh, it has been directed that the Apex Committee is to conclude its
proceedings by 30.04.2019 and furnish its final report. Thereafter, monitoring
at apex level can be done by MoEF&CC and CPCB in terms of Rules 5 and 14
of the SWM Rules respectively and direction of this Tribunal vide order dated
22.12.2016 [Para 43(9)]. However, the State Level Committees as directed by
the Tribunal headed by retired Judges and the Chief Secretaries will continue
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discontinuing the State level Committees quoted above, that
the same relate only to solid waste management Committees.
................. Since order dated 14.06.2019 is erroneous, the
same may not be given effect to. The State of Uttar Pradesh
lmay pass an appropriate order rectifying the situation in
above terms within one week from today. This order will
apply in respect of all the committees dealt with in the order
dated 14.06.2019. However, order dissolving committee
dealing with the solid waste management with effect from
15.07.2019 will stand subject to effective monitoring by the
Chief Secretary '
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